
 

Misc.(Bail) Case No.136/2021 and 151 of 2021 
 
 

01-06-2021    This is an application u/s 439 Cr.P.C. filed by one Saddam Hussain 

seeking bail for accused Md. Sahidul Islam, in connection with Tezpur PS case 

No. 713/21 (corresponding to GR Case No. 1147/21), u/s 397 of the IPC. 

     Also seen the petition No. 655/2021 filed by one Md. Chand Mia Ali, 

seeking bail for accused Md. Sabed Ali, Md. Jubed Ali and Md. Rabiqul Islam, in 

connection with Tezpur PS case No. 713/21 (corresponding to GR Case No. 

1147/21), u/s 397 of the IPC. 

       Since both the bail applications have arisen out of the same police 

case, hence, for the sake of convenience, both the bail applications are taken 

up together for disposal.  

   I have heard the learned lawyers appearing for both sides. Also gone 

through the contents of the case diary.  

         The allegation in the FIR dated 05-04-2021 lodged by one Naba 

Kanta Das is that on 04-04-2021 his driver Niranjan Nath was moving from 

Sarupathar, Golaghat with vehicle bearing registration No. AS-15AC/1520 

loaded with bettlenut  towards Borpeta Road and at about 2 PM near Niz-

Bihaguri on National High Way-15, a group of 7/8 unknown persons waylaid his 

vehicle with another vehicle and by pulling out the driver from the vehicle 

assaulted him and then forcefully taken away the Bolero Pick Up Van. Hence, 

the case.   

   On perusal of the case diary, it transpires that on 04-04-2021 at odd 

hours, accused persons committed dacoity/robbery on NH-15 while the driver of 

the Bolero Pick Up Van bearing registration No. AS-15AC/1520 was proceeding 

from Sarupathar, Golaghat district towards Borpeta Road loaded with bettle-

nut. Case diary reveals that the accused persons waylaid the Bolero Pick Up 

Van, thrown out the driver from his vehicle, roped his eyes and hands assaulted 

him and robbed the Bolero Pick Up Van  loaded with bettlenut and the robbed 

vehicle was driven by accused Sahidul Islam. A dacoity has  been committed by 

the accused persons in a pre-planned manner as the accused Sahar Ali, Jakir, 

Moidul, Kamal, Sahidul, Akkas etc. moved around in the National High Way in a 



 

Swift Desire vehicle bearing registration No. AS 01 EJ 3338 with the oblique 

motive to commit high way robbery.  

   It is seen that accused persons committed robbery of the Bolero Pick 

Up vehicle from one Niranjan Nath at odd hours in the national High Way by 

causing him hurt.  

   The contentions of the learned lawyers appearing for the accused 

persons that accused were totally innocent and they were wrongly framed by 

police while they went for outing with their vehicle on the National High Way, 

appears to have not backed by any good reasons. There is no reason for the 

accused persons to go for outing in a group that too at night while there was 

restricted inter-district movement of the vehicle due to ongoing Covid-19 

disease.  

    Therefore, the submissions of the learned counsel appearing for the 

accused persons failed to impress this court that accused went out with their 

vehicle for joyride at night.  

   It is also seen that the offence allegedly committed by the accused 

persons are very serious in nature and police are yet to recover the stolen 

Bolero Pick Up Van. Moreover, the other criminals involved in the crime is also 

at large, if the accused persons are enlarged on bail at this stage, it will hamper 

further course of investigation.  

   In the result, both the aforesaid bail applications are rejected as of 

having no merit. 

       Let the case diary be returned.    

     Both the bail applications are accordingly disposed off.  

    

 
                              (C.B. Gogoi) 

         Sessions Judge,  
                                   Sonitpur,Tezpur. 

  

 

 
 




